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Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations nrade by ¢he Governor,

The followmg Act of the Gujarat Legislature, having been assented to by
the Governor on the 5th Novermber 1963 is hereby published for general
informatjon .

AKBAR 8. SARELA,
Becretary to the Government of Gu]arat
Legal Department. -

GUJARAT ACT NO. XLIV OF 1963,

[Fﬁst :pubhshed after having  received the assent of the Govarnor in the
« Gujarat Government Gazetic” 8th on the November 1963).
An Act further to amend the Bombay Money-lenders Act, 1946,

It is: hereby enacted in the Fourteenth Year of the Republic of India as
follows : — :

1. This Act may be called the Bombay Money-lenders (Gujarat Amendmesit) Shart ﬁu;
Act, 1963.

2 I.u section 2 of the Bombay Money-lenders Act, 1946 (hereinafter referred to Amamg
xxxl as “the principal Act™), in clause (12), after the words “to the debtor™ the folIOng “ms“'
,fu, ghall be inserted, namely : of 1947

“and. where under the terms of contract, oompound interest is charged, in-
cludqs the amount of interest included in the amount actually advanwd for the
purposes of charging interest”.”
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: tfm’::ﬂim&lz 3 In section 6 of the principal _Act;'-'in_ sub-section (4),—
of 1047, (9 for the letters and figure “Rs. §” where they occur at two places, ihe letters
and figures “Rs. 10” shall be substituted;

(#) for the letters and figure “Rs. 2" the lctters and figure “Rs. 4™ shall be
subsmaul;ed‘r1 i :

Amendment 4. In section 9 of the principal Acti—
of seotion 9 of ) :
Bom. XXXI : : :
of 1947, (i) for the figures, letters’and: words “31st day of July" the ﬁgures, letters and

words “31st day of Pecember" shall be Substltuted and
i !

(i} after the provxso the followmg prowso shall be msertad namely —

“Provided further that ‘i licehice subsisting on‘the commencement of the XI}W
Bombay Money-lenders ( Gujarat Amendment) Act, 1963 shall, subject to the of
other prov1s10ns of this Act, bg valid up to the end OI Deoember 1964"" 1943,

Bies, hapeut It

Ameandment 5. In section 9A of the prlﬁclba]' Act,— 7

of section 9A

of Bom. XX

XI of 1947 .,; () in syb-section (1), for the words “at the rate specified in the Schedule on the

basls of the maximum capital utilised” the words “at the rate of one rapee, per
thousand rupees or part thereof, subject to a maximum of fifty one mpees, on.
the total’amount advanced” shall be substituted; and !

(if)-th's'EXplanaﬁon shall be deleted.

Duertlon of - 6. After section 9A of the principal Act, the follo\wng new sectlons shall be

3;" da%n;: msertcd namely , o %ﬁ
Bom., XXXI g~
of 1047, : : b5
Isus of  “9B. When 4 licence granted to a money-lender is lost, destroyed, forn or
ﬁ‘;g;ig“ otherwise defaced, the money.lender may be granted a duplicate licence on ﬂ
whi- .o ripayment-of such. -fees as may be prescribed. . . ks
Iasua of soples .9C Whenever a copy. of any document from the record of any appllcallon,
f;’?ﬂm;f . inqujry “or appeal is required by any party to such appllcatron inquiry- or preal -
ntﬂ P it may ‘be granted on payment of such fees as may presmbed » _ Bers

RUTIE o |

Amendment . A In sectlon 18 of the principal Act, in sub—secuon (4), the sentefice begirnnmg
of sootlon 18 \mth the words “Such money-lender” and ending Wlth the words "a sepafate
of Bom.

xx"'m of register.”” shall be deleted

1047,
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8. In section 39 of the principal Act,
€) in sub-section (2),— _
() after clause {c), the following clauses shall be inserted, namely : —
“(ca) tho fees for the issue of a duplicate licence under section 9 B;

(cb) the fees for the grant of copies of documents under section 9C:"”;

(@) in clause (g), the words beginning with the words *“or any matter for”
and ending with the words “provisions of this Act” shall be deleted.

(2) for sub-scction (4), the following shall be substituted, namely :—-

“(#) All rules made under this section shall be laid for not less than thirty
days before the State Legislature as soon as possible after they are made,
and shall be subject to rescission by the State Legislature or to such modifi-
cations ag the State Legislature may make, during the session in which they
are so laid or the session immediately following.

Amoudment
of seotion 39

XXX1 o

1947,

(5) Any rescission or modification so made by the State Legislatuce shall be .

“ published in the Official Gazette and shall thereupon take effect.”.

9. The Schedule to the principal Act ghall be deleted.

-
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Deletlon
of Behedulete

Bom.
of 1047,





